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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Execution Application No.49 of 2025
_ In
Exeeution Application No.46 of 2018(disposed of)

Veterans F:orum' for Transparency in
Public Life through its General Secretary

e licant
| Versus
Chapra Na'gar Parishad & others Responden

The humble Counter Affidavit on behaif of Respondent No.1,

' L, Sunil Kumar Pandey, aged about more than 59 years,
Male, son of Sri Surendra Pandey, resident of Flat N0.203, 8.D.
Apartment, Kavi Raman Path, Near Nageshwar Colony, Boring
Road, P.S.-Shrikrishnapuri, District-Patna, presently posted as
Municipal 'Commissioner, Nagar Nigam, Chapra, do hereby
solemnly affirm and state as follows:-
l.  That Chapra Nagallr Parishad through its Executive Officer has been
impleaded as Respondent No.01 and now Chapra Nagar Parishad has
comc Chapra Nagar Nigam and 1 am the Municipal Commissioner of

_ ’apra Nagar Nigam as such I am competent to file counter affidavit on
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behalf of Respondent No.01 and 1 am well acquainted with the facts and
circumstances of this case.

That | have :gone through the contents of Execution Application No, 49 of
2025 in Exécution Application No. 46 of 2018(disposed of) filed by the
applicant. |

That the allégations made in Execution Application are misconceived and
incorrect, The Respondent No.01 has taken all necessary steps to comply
with the dirdction of this Hon'ble Tribunal.

That the Exécuﬁon Application is hopelessly barred by limitation.

That the prc?scnt execution application is misconceived, devoid of merit
and is liable to be dismiss the outsel.

That the Execution Application is not maintainable as per the directions
of this Hon‘slc Tribunal complied with the applicant has filed the present
application without verifying the facts.

That fact o:f the case is that the applicant Veterans Forum for
Transparency in Public Life filed the Exccution Application No.49 of
2025 in Exeilcutiou Application No.46 of 2018(Disposed of) and stated
that O.A. Na.234/2015 was filed before Hon'ble Tribunal with the prayer
for restaratiqn of Khanua Nala and removal of encroachment thereupon.

During hcnrihg counsel of the State Government submitted before the




10.

That before giving parawise reply of the instant Execution Application

" No.49 of 2h25 the real fact pertaining to compliance of the order of this

Hon’ble Tribunal is brought on record.

That it is st%ated that it is settled law that execution cannot be used to seek
modiﬁcaticfu or reconsideration of the original order passed by this
Hon’ble Tr#bunai.

That fact of the case is that that in 0.A.No.234 of 2015 (M.A. No.830 of
2015) in w;'nich on 27.10.2016 counsel appearing for the State of Bihar
submitted tll_ml:-

() Therc is a project for setting up of a STP at Khanua Nala.

(1I) Tt;erc is no project af the Development Authority to make any
d:bve.lopmenl over Khanua Nala,

(IIl) Government and all concerned Authority would take
appropriate steps to clean and restore the Khanua Nala and
rémove the encroachments thereupon.

(IV) Tixey w‘ould also maintain clean conditions in future,

However, the existing development project would continue on
lﬁc site and all the unauthorized structure would be demolished
ﬁJom the Khanua Nala.
Réspondenm would abide by the statement.

| In view of the statement made nothing survives in this

aﬁph'cation.
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' Thus this application is disposed of with no order as to cost

and the file be consigned to the record room.

1. That it is stated that for compliance of order dated 27.10.2016 vide

Memo No. 90 dated 27.02.2019 the Special Secretary to the Goverment
of Bihar, U;bun Development and Housing Department wrote a letter to
the Municipal Commissioner, Municipal Corporation, Chapra and in this
letter in the' subject matter it has been stated that in the financial year
2018-19 ﬁ:n"T implementation of storm, water drainage(Khanua Nala)
Scheme for isolving the problem of water logging in Chapra City under
Municipal bomumtion, Chapra Area, administrative approval of
2995.00 Iacs;i( Twenty Nine Crore Ninety five lacs only rupees) only has
been given and a total of 2553.95 lacs( Five Crore Fifty three lacs ninety
five thousand: rupees) has been immediately allocated as grant in aid,
Order approvéd.

And in this icttcr it has been stated that in the financial year 2018-19
while grnnlinfg administrative approval of Rs.2995.00 lacs(Twenty Nine
Crore ninety five lacs rupees) only for implementation of storm, water
drainage sche;;mc 1o solve the problem of water logging in Chapra City
under Municipal Corporation, Chapra Area, in the light of Departmental
Order 132 dated 27.02.2019, a total of Rs.553.95 lacs(Five Crore fifty

three lacs ninety five thousand rupee) only is immediately allocated as per
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5
| SL. [Name | of | Snake of planning Total amount of | Immediately | Balance
No | Entity | approval/administ | allocated amount
: | rative sanction amount (4-5)
1 2| 3 4 5 6
I. | Municipal Regarding approval of
Corporation | storm, water drainage
Chapra (Khanua Nala scheme
L ! in Chapra City 2995.00 553.95 2441.05

i.e. the total allocated amount is Rs.553.95 lacs(Five Crore Fifty Three
lacs Ninety :f"[-'ive Thousand) total.

The | Scheme will be implemented by BUIDCO and other
conditions F;uwe been imposed in this letter and it has been stated that
scheme willibe implemented by inviting tender through e-Tendering.

| A copy of Memo No.90 dated 20.02.2019 is
enclosed herewith and is marked as

Annexure-R/1 to this counter affidavit.

12. That it is stated that through e-Tendering BUIDCO selected M/s Jai Mata
Di Road Construction Pvt. Limited, ADD-H.0.-3/97.L1G, Hanuman
Nagar, Kankarbagh, Patna-800020, Bihar and thercafter an Agreement
No. BUIDCQO/YO-598/14-34 dated 22.08.2019 was prepared in between
Bihar Urban Infrastructure Development Corporation Limited and M/s Jai

Mata Di Road Construction Pvi, Limited. In the contract dated

|
20.08.2019 terms and conditions have been imposed.
T . .
ﬂ A copy of  Agreement No. BUIDCO/YO-

398/14-34  dated 22.082019 is enclosed

i
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13.

14,

herewith and is marked as Annexure-R/2 o
| this counter affidavit.

That the scileme Storm, Water Drainage (Khanua Nala) Scheme was
started since 22.08.2019,
That it is stated that in Execution Application No.49 of 2025 when notice
was served upon the District Magistrate, Saran as well as Municipal
Commissionf!:r, Nagar Nigam Chapra, Saran, then after going through the
contents of the Execution Application No.49 of 2025 the District
Magistrate, Saran vide Memo N0.2393 dated 06.09.2025 directed the
Project Ofﬁo;er of BUIDCO, Saran stating therein that regarding above
mentioned matter M.A. No. 29 of 2025(Execution Application No.46 of
2018 and E.A. No. 49 of 2025 in E.A. No.46 of 2018) Veterans Forums
for Transparency in Public Life Versus Chapra Nagar Parishad and
others by seriding copy of order dated 11.08.2025 passed by the Hon'ble
N.G.T. along with Annexure, it is requested that for filing the counter
affidavit in quesnon the fact should be made available without delay to
the Municipal Commissioner, Municipal Corporation, Chapra, so that the
counter afﬁd:;'-.vit may be filed before the date fixed by the Hon’ble N.G.T.
I A copy of Memo No.2393 dated 06.09.2025
is enclosed herewith and is marked as

Annexure-R/3 to this counter affidavit,




1S. That it is stated that copy of Memo No.2393 dated 06.09.2025 issued by

16.

the under the ;kignamre of the District Magistrate, Saran was served to the
Municipal Commissioner, Nagar Nigam Saran for information and
necessary action.,

That it is stated that after receiving Memo No0.2393 dated 06.09.2025
issued by the District Magistrate, Saran, the Municipal Commissioner,
Nagar Nigam Chapra prepared questions considering the allegation
leveled into tilc Execution Application No. 49 of 2025 and vide Letter
No. 1800 dated 12.09.2025 directed the BUIDCO to submit the reply of
questions by ;way of statement of fact. At this, the Project Director,
BUIDCO, Chapra, Saran vide Letter No.1128 dated 25.09.2025 submitted
the reply of ll‘jje formulated questions by way of statement of facts before
the Municipal Commissioner, Chapta Nagar Nigam and stated that
Khanua Drain in the Chapra Municipal Corporation Area covers a total of
3200Mtrs. On'ic section of Khanua Drain covers 1750Mtrs. and the other
covers 1450 Mtrs. On 27.02.2019, the State Government granted
administrative approval for total Rs.29.95 Crore for the construction of
Khanua Drain.(Annexure-R/1), under which provision was made for the

construction of 1885 Mtrs of Drain, of this 1085 Mtrs, 1030 Mtrs of the

drain has been completed so far, and a 55 Mitrs. stretch that face

49



50

Rs.212538 crore of the construction of 665 Mitrs. drainage under Khanua
Nala Nirman Yojna. Revised administrative approval was granted for
construction of al 1750 drain for a total amount of Rs.512,038 with

[
completion date was 10" August, 2025. So far 416 Mus. of drain
|

construction work has been done in comparison to 665 Mtrs drain. Action
is being taken to complete the remaining work as soon as possible. In this
scheme the main reason for the delay are as follows:-
(A) - Existing of encroachment on the drain
(B) Covid-19 Pandemic 2019-20
(C) ‘:Due (‘o excessive rain fall and flood
(D) Due to construction of Double Decker Bridge
(E) Presence of big trees and electric poles in the canal.
Due to all l|r1ese problems there was delay in construction of drain
and the dead line for completion of this work was fixed as
10.08.2025.
Second Part of Khanua Nala Scheme is 1450 Mtrs. long and

has been included in storm, water drainage scheme under Saat

Nischay. The contract for this work was signed on 06.08.2024 and

completion reriod of the scheme has been fixed at 02 years.
The physical progress of 750 Mirs. drain construction is 82%
and physicu& progress of 1450 Mirs. drain construction is 15%.

e

\._
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The dfsign of section of work being carried out under the

Khanua Drain project has been prepared keeping in mind the
drains hyﬁlraulics maximum rain fall intensity and flooding. The
structure designed of this drain has been prepared according to
Class-A, loading, standard. The hydraulic and structure design
prepared has been approved by N.IT. Patna. The drains in this
1750 Mitrs, action are:-
M leslmction of drain of 3 Mirs. width in 182 Mirs.
(ii) = Construction of 4 Mtrs. wide drain in 1125 Mirs.
(1i1) Co&struction of drain of 6 Mitrs. wide drain in 443 Mirs.
The work being carried out under the Khanua Nala drain Project is
being executed in accordance with the approval, design, drawing and
“hydraulic. There lﬂas been no compromise of quality of work under the
scheme and all wllurks is being completed in accordance with prescribed
standards and guicrelincs.
The quality of work was regularly inspected by the Road
Construction Department, Chapra, Road Division, and N.LT. Patna.

Currently vehicles|are plying over the construction drains.

The construction and demolished waste gencrated during the
Y Q construction of KLanua Drain is collected as per Waste Management

|
e B.PRAS Rules, 2016. After constructing the drain with good soil, backfilling is
* l
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done and ﬁm?ing solid and demolition waste is restored at the
designated ﬁlace. ‘
| A copy of Letter No,1128 dated 25.09.2025
' is enclosed herewith and is marked as
Annexure-R/4 to this counter affidavit.
17. That it is stated that for completion of additional work of Khanua Nala

which is construction of storm, water, box, drain of Class-A. Loading for

665 Mirs. in Chapra Town, Bihar, which is in addition to length of Box
drain of 1085 Mitrs. mentioned under the original agreement dated
22.08.2019, The! BUIDCO prepared supplementary agreement on
05.03.2024 :;in between BUIDCO and M/s Jai Mata Di Road Construction
Pyt Ltd.

A copy of supplementary agreement dated

05.03.2024 is enclosed herewith and is

marked as Annexure-R/5 to this counter

affidavit.

I8 That it is stated |that weekly progress report of Storm Water drainage
system (Khanua lNala) in Chapra town dated 27.09.2025 has been made

available to the Nagar Nigam Chapra, In Weekly Progress Report details

= =~ of previous week physical progress in meter and in this week physical
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27.09.2025 will show that- 1440(82.29%) out of 1750Mtrs. work has
been completed and remaining work is 310 Mtrs ( 17.72%).

A copy of Weekly Progress Report dated
27.09.2025 is enclosed herewith and is

marked as Annexure—ﬂ to this counter

| affidavit,

19. That it is stated that vide Memo No.658 dated 03.07.2025 the Project
Director, BUIDCO, Chapra, Saran wrote a letter to the Municipal
Commissioner, Municipal Corporation, Chapra and brought attention
about encroachhent at four places with respect to remove the

|

encroachment,

A copy of Memo No.658 dated 03.07.2025 is

enclosed herewith and g marked as

Annexure-R/7 1o this counter affidavit.

20. That it is stated that pursuant to Memo No.658 dated 03.07.2025 the
Municipal Commissioner, Municipal Corporation, Chapra vide Ietter

No.1308 dated 05)07.2025 wrote a letter to the Circle Officer, Chapra

Sadar, Saran ;.stalin|g therein that in the light of refeyant page of above
subject, it is to b'e said during construction work of Khanua Drain,

information has been received from the Project Director, BUIDCO

placea:;. A copy of relevant letter of the Project Director,

—

\t ‘
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21.
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BUIDCO | is attached herewith this letter and it is requested
m10.07.2625 the Anchal Amin should be kindly directed to measure the
above pla?ed and marked the encroachment area. For the marking on
10.07.2025, the Officers and employees of Nagar Nigam and BUIDCO
will also |be available to assist Anchal Amin in identifving the
encroachment and it is stntéd that in Letter No.1308 dated 05.07.2025 the
Circle Oﬂ?cer, Sadar Chapra vide Memo No.1547 dated 08.0.7.2025
copy of tlliis letter was forwarded to Sri Rajendra Rai and Sri Arun
Kumar, Anchal Amin to submit the report after measurement and copy
was also given to Sri Subbam Kumar, Anchal Amin to submit the
measurement report.

A copy of Letter No. 1308 dated 05.07.2025

is enclosed herewith and is marked as

Annexure-R/8 1o this counter affidavit.
That it is stated that on 14.07.2025 the Anchal Amin of Sadar Chapra,
Saran submitted a Measurement Report to the Circle Officer, Sadar,
Chapra, Saran stating therein that on 13.07.2025 he along with City
Manager, lhc Assistant Engineer of BUIDCO, the Junior Engineer arrived
at Mauza-Dahiawan, Thana No284, Section No.26, Section No.34,
Section Noi33, Section No.-38, Section No.37 for measurement of the

spot and with the help of Map the measurement was done of the spot and
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Section 34 in Khanua Nala Municipality, Khesra No.8818 encroachment
was found and name of encroacher is Surendra Prasad, son of Laxman
Prasad who encroached in land into length 30°0", in North-3'0" breadth
+ South-470" breadth and has encroached by way of construction of
dilapidated wall and house.

; A copy of report of Anchal Amin dated
14.07.2025 is enclosed herewith and is
marked as Annexure-R9 to this counter
affidavit.

22. That it is stated that when the Anchal Amin reported that Surendra Prasad
son of Laxman Prasad has been encroached some part of Khanua Nala
then Surendra Prasad was directed to remove the encroachment as early
as possible before start of renovation work of Khanua Nala and he
assured that it will be removed very soon,

23. That it is stated that the renovation work of Khanua Nala is being done by
the BUIDCO and it is being monitored by the Respondent Nos.01 and 02
and there is no any deliberate negligence in order to complete the
renovation work of Khanua Nala and it is also stated that the renovation

work of Khanua Nala is not being done continuously, because in rainy

season due to heavy rain and flood the work is stopped,
e A That it is stated that one of the factor for delay in renovation of Khanua
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26.
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District Administration of Saran much earlier and when the order of this
Hon'ble N.G.T. was passed for renovation of Khanua Nala then notices
were issued upon the shop keepers to remove the construction of the
shops, at Uus 10 shop keepers Dewanti Devi and 09 others filed CWJC
No. 15979 of 2021 before the Hon'ble High Court Patna which has been
heard behind the back of the Chapra Nagar Nigam during Covid-19
period and on 30.09.2021 the Hon'ble High Court, Patna and order was
passed to maintain status quo as of today shall be maintained by the
parties and further direction was to list the case on 17.1] 2021.
A copy of order dated 30.09.2021 passed in
CWIC No.15979 of 2021 is enclosed herewith
and is marked as Annexure-R/10 to this
counter affidavit.
That it is stated that due to stay order of the Hon’ble High Court Patna the
encroachment over Khanua Nala over which shops were constructed
much carlier could not be removed and no renovation work of Khanua
Nala could be done.
That it is stated that afier best efforts CWIC No.15979 0f 2021 was listed
before a bench of the Hon'ble High Court Patna and on 26.09.2023

CWIC No. 15979 of 2021 was dismissed for non-prosecution, in this way
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29.

30.

31

A copy of order dated 26.09.2023 passed in
CWIC No.15979 of 2021 is enclosed herewith
and is marked as Anmexure-R/I1 1o this
counter affidavit.
That it is stated that due to order of status quo of the Hon'ble High Court
Patna fronJl 30.09.2021 to 26.09.2023 the renovation work of Khanua
Nala and etl_:croachmem of Khanua Nala could not be done for two years,
That now from this paragraph the reply of Execution Application No. 49
of 2025 is being given.
That with r?spect to paragraph No.l of the Execution Application No. 49
of 2025 under reply, needs no comment, as it is a matter of record.
That with respect to paragraph No.2 of the Execution Application No. 49
of 2025 under reply, the allegation is denied, because from the above
facts it will appear that work for renovation of Khanua Nala is under
progress and most of the work for renovation has been completed and
there is no any latches.
That with respect to paragraph No.3 of the Execution Application No. 49
of 2025 under reply, it is stated that order has been passed on 30.10,2017
by this Hon'ble Tribunal and work of renovation of Khanua Nala started
from 22.08.2019 and length of Khanua Nala is very long and in a short

iod it is very difficult to complete the work.




58

32,

33.

34,
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That with respect to paragraph No.4 of the Execution Application No. 49
of 2025 under reply, it is wrong to say that despite the order of this
Hon'ble Tribunal, the State Authorities non-active, rather continuous
work for renovation is going on and State Government has sarctioned so
much huge amount and work is being done by BUIDCO which is being
monitored and weekly report is submitted by the BUIDCO.

That with rFSpect to paragraph No.5 of the Execution Application No. 49
of 2025 under reply, it is stated that order passed by this Hon’ble Tribunal
is being complied and it is being monitored.

That with respect to paragraph No.6 of the Execution Application No. 49
of 2025 under reply, it is wrong to say that the renovation work of
Khanua Nala started in the year 2021, rather real fact is that work of
renovation of Khanua Nala since 22.08.2019 and total work 82.28% has
been completed.

That with respect to paragraph No.7 of the Execution Application No. 49
of 2025 md?r reply, the allegation is not sustainable, because the work of
renovation of Khanua Nala has been designed by N.LT. Patna which was
approved and is being done as per guideline of N.IT. Patna and width and
length of Khanua Nala has been considered as per the Revenue Records

and Map and it has not been narrowed.

\

hat with respect to paragraph No.8 of the Execution Application No. 49
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to renovation work of Khanua Nala, high quality of materials are being
used and lize applicant has relied upon the false news of Prabhat Khabar
dated 22.12.2024.

That with respect to paragraph No.9 of the Fxecution Application No. 49
of 2025 under reply, it is stated that by way of renovation work of
Khanua Nala encroachment and blockage is being removed.

That with respect to paragraph No. 10 of the Execution Application No. 49
of 2025 under reply, the allegation is denied.

That with respect to Grounds of the Execution Application No. 49 of
2025 under;- reply, it is stated that there is no any violation of order of this
Hon'ble Tribunal passed in Execution Application No.46 of 2018 dated
08.03.202!I and other grounds are not proper and justified, because
allegation has been brought without any documentary evidences,
allegation is based on oral evidence, which is not sustainable in the eye of
law.

That it is stated that intention of the applicant has been only to create
hindrance in renovation work of Khanua Nala and also to unnecessarily
vex the responsible respondents.

That the prayer made in this application is not justified, because the

renovation work of Khanua Nala is in progress and respondent No.1 has

A |
R"-Anol violated Environmental Law under such circumstances imposing
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Environme;ntal Compensation upon the Respondent No.l will be not
Jjustified. |
It is, therefore, prayed that your Lordships
may graciously be pleased to accept the
counter affidavit of the Respondent No.01 and
be pleased to dismiss Execution Application
No49 of 2025 in Execution Application
: No.46 of 2018 (disposed of)

|
And for thid the Respondent No.01 shall ever pray.
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VERIFICATION
Verified by the deponent named on this, the /& day of
October, 2025 and I do herehy8 verify that all the facts mentioned in the
counter affidavit are true to my knowledge and no part thereof is false

and nothing material has been concesled there from.
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AFFIDAVIT A A

_ L, Sunil Kumar Pandey, aged about more thz iy
| Surendra Pandey, resident of Flat No.203, \“ .t
path, Near Nageshwar Colony, Boring Road, P.S.-Shrikrishnapuri,
District-Patna, presently posted as Municipal Coinmissioner, Nagar
Nigam, Chapra, do hereby solemnly affirm and state as follows:=
I. That 1 am Respondent No.l in this application and &s such am well
acquainted with the facts and circumstances of this case.
2. That the contents of this counter affidavit have been read by me which 1
have fully understood the same and they ate true to my knowledge and
belief. :
3. That the statements made in paragraph nos..l. €0, L9, 2 7./ 4) are
frue to my knowledge and those made in paragraph nos.
; —ff}fﬂ,.ﬂﬁ, are true (o my information derived from
records of this case and rests are by way of submissions in this Hon’ble
Tribunal,
4 That the annexures are frue/photocopies of their respective originals.
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Translated copy of Annexure-R/]

Letter No.2B/NaVi-02-10@2018 90 /Na.Vi.& Awa.Bibh.

e-mail |
Speed post/
Registered post Government of Bikar
- Urban Development and Housing Department
From:-
Jay Prakash Mandal,
Special Secretury to the Government

The Municipal Commissioner,
Municipal Corporation, Chapra
' Patna, dated 27.02.19

Sub:- In the Financial Year 2018-19, Administrative approval of Rs.2995.00 lacs
Rs, Twenty Nine Crore Ninety Five lacs) was given for the implantation of
Storm Water Drainage(Khanua Nala) scheme 1o solve the problem of Water
Logging in Chapra City under Municipal Corporation, Chapra Area and & total
of Rs. 553.95 lacs (Five crore Fifty three lacs Ninety Five thousand only) was
immediately allocated as grant in add only.

Order approved.

In the financial year 2018-19, while granting administrative approval of
Rs.2995.00 lacs Rs. Twenty Nine Crore Ninety Five lacs) only for implementation for
the implantation of Storm Water Drainage(Khanua Nala) scheme for solving the
problem of Water logging in Chapra City under Municipal Corporation, Chaprs area, in
the light of departmental order No, 132 dated 27.02.2019 & total of Rs. 553.95 lacs (Five
crore Fifty three lacs Ninety Five thousand only) is immediately allocated as per
column 5. |

To,

|
' SL. |'Name | of | Snake of planning Total amount of | Immediately | Balance

No | Entity | approval/administ | allocated amount
. | rative sanction amount (4-5)
)| 2 | 3 4 S 6

1. Municipal Regarding approval of
Corporation | storm, water drainage
Chapra. (Khanua Nala scheme

i
S

in Chapra City 2995.00 533,95 2441.05

i.c. the total allocated amount is Rs.553.95 lacs(Five Crore Fifty Three lacs Ninety
Five M} total, -

2, The Scheme will be implemented by BUIDCO

3. The Municipal Commissioner, Municipal Corporation Chapra will be withdrawal
and disbursement officer of total allocated grant of Rs, Rs.553.95 Ince(Five Crore I ifty
Three lscs Ninety Five Thousaud) only. The amount will be withdrawn from the
concerned Treasury in the light of instruction contained in Finance Department's
Circular No.2561 dated 17.04.1999 and letter No.354 dated 28.03.18 in the financial
year 2018-19. After withdrawal the Municipal Commissioner, Municipal Corporation,
Chaprn will transfer the amount through Bank Draft/Cheque



Under no Fimnmsmnces funds be withdrawn on A.C. Bills. The amount will be
deposited uf the P.L. Account.
4.This is u grant a bill for withdrawal of the amount will be prepared in BTC Form

i

No.42 in accordance with Rule 431 of the Bihar Treasury Code and submitted to the

concerned Treasury. After payment of the amount utilization Certificate will be

prepared in BTC-42A form in accordance with Departmental Letter No.63 dated

11.01.2019 ‘and will be made available to the department along with an attested photo

copy of relevant page in the cash book.

5 Finance r?epamnm's resolution No.573 dated 16.01.1975 and M04-15/2009-9736

dated 19.10,2011 and Rule 271(e) of Bihar Treasury Code, “Utilization Certificate of

Amount of Grant in Aid is 1o be sent 1o the office of the Accountant General( Accounts

& Entitlement), Bihar, Patna within 18 months from the date of sanction order”

6. Withdrawal of above allocated amount of Rs. Rs.553.95 lacs(Five Crore Fifty Three

lacs Ninety Five Thousand) only. will be made from demand No.48 Main Head 2215-

Water Supply & Sanitation, Sub Head 02-Sewerage & Sanitation, Minor Head-191-

assistance 0 Municipal Corporation, Sub Head-0102- Grant in Aid to Urban Local

Bodies for Drain construction & Sewerage disposal, Bill Code 48-2215021910102

subject Head -0102.031.05 grant in aid for construction of assets.

7.Utilization Centificate of Funds will be provided to the Government in the prscribed

format. Financial & Physical progress reports of the work will also be provided to the

government. The funds will be spent only on theh approved work and under no
circumstances will they be diverted or spend on any other items.

8.According| with the instructions contained in finance Department’s circular

No.7355V(21 dated 5.10.2007, authorization letter from the Accountant General, Bihar,

Patna will nat be required for withdrawal of funds,

9.Under the head of drain constructions, sewerage and other sanitation schemes, funds

arc allocated for the implementation of the schemes subject to the following

conditions:- |

(i) The scheme will be implemented by BUIDCO

(i) Moni{tming’supcwisionfdirecﬁon of the scheme by the District Magistrate,
Saran will be done from time to time.

(iii)The Schemes will be implemented within the approved fund limit after obtaining
mm;w approval from the competent level, it will be kept in mind that the
schm?mshouwbeimpecmdmdno work should be done by any agency since
five }Tcus
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(iv)  Board shall be displayed at the work side of the scheme on which the
| name of department estimated wmount of scheme, description of
schemes, cost and date of completion shall be mentioned.
(v)| The scheme will be implemented by inviting tender through e-
tendering.
10.|  The Indian Audit and Account Department will have full authority to
inspect and investigate the records related to this.
1. Approval of competent authority has been received on page No.17/T
dam;d 25.02.2019,
I2.| Information regarding this is also being given to the Accountant
General, Bihar Pama/Commissioner, Saran, Saran Division, Chapra/District
Magistrate, Chapra/Mannging Director, BUIDCO/Treasury Officer of
concerned Treasury and others
' by the order of Governor, Bihar.
27.2.2019
Special Secretary 1o the Government

Memo No2B/NaVi-02-10@2018 90 /Na.Vi.& AwaBibh, Patna dated 272,19
Copy forwatded to:- Accountant General, Bihar, Patna/Commissioner, Saran Division,

Chapra/The District magistrate, Chapra/Managing Director, BUIDCO, Managing
Director/ Tj Officer, concemed treasury, Planning and Development

Department/Finance Department(Budget  Branch), Principal Secretary, Urban

Departmental Website. Acting Assistant, Municipal Development and Housing
Department, Patma(in 5 copies) for information and necessary action.
Sd/ illegible
2722019
Special Secretary to the Government
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‘.. - THIS AGREEMENT No. BUIDCo/ Yo0-598/14-34 is made in Patna
i ‘ﬁ on this day 1./ %%, of... 0%..... 2019 at Patna
k‘ - g
. la 3 Between
L Bihar Urban Infrastructure Development Corporation Ltd, A
l: §  Govt of Bihar Undertaking, # Near Rajapur Pul, West Boring Canal
_ o Road, Patna-800 001, Email id-mdbuidco@gmail.com (hereinafier
L ¢ referred to as "BUIDCo" or "Employer”) which expression shall
! .: include its successors, administrators, assigns: '|
« i And
.s‘} i M/s Jai Mata Di Road Construction Private Limiled, Add- H O-
L’ 397, LG, Hanuman Nagar, Kankarbagh, Patna-800020, Bihar,
] E-maill |D: jmdroadconstructionpvtitd@gmail.com  (hereinafte:
referred to as "Contractor') which expression shall inciude its
‘3 §  successors and permiited assigns;
Iﬁ g
.,- 5 |
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WHEREAS:

a. In this Agreement, words and expression shall have the same meanings as are
respectively assigned to them in the conditions of contract herein after referred
to and they shall be deemed to form and be read and construed as part of this
Agreement,

b. In consideration of the payments to be made by BUIDCo to the Contractor as
hercinafier mentioned, the Contractor hereby covenants with BUIDCo to
execute and complete the works and remedy any defects therein in conformity
in all aspects with the provisions of the contract. '

e, BUIDCo hereby covenanfs to pay the Contractor in consideration of the
Execution and completion of the Works and the remedying the defects whercin
Contract Price or such other sum as may become payable under the provisions
of the Contract at the times and in the manner prescribed by the Contract.

d. The Employer desires to engage the Contractor for execution of the Storm
Water Drainage System (Khanua Nala) with PCC road in Chhapra Town,
Bihar and ensure the effectiveness and sustainability of the said facility: the
Employer has accepted the Bid by the Contractor for the execution and
completion of such works and the remedying of any defects therein, at a cost of
INR 27,38,63,232.00 (Rupees Twenty Seven Crore Thirty Eight Lakh Sixty
Three Thousand Two Hundred Thirty Two Only).

€. The Contractor has represented to the Employer that it has the skills and ability
for execution of the Storm Water Drainage System (Khanua Nala) with PCC
road in Chhapra Town, Bihar and ensure the &ffecti veness and sustainability of
the said facility in an economical and effective manner and agrees to do so
upon and subject to the terms and conditions of the Contract Documents;

f. The Contractor responded to the Bidding Documents dated 31.05.2019
organized by the Employer and was selected as the recommended Contractor to
fulfil the Operating Services set out in the Technical Stundards Schedule;

8. The-Contractor has the corporate capacity and authority to enter into the
Contract;

h. The operator accepts to adhere the provisions mentioned under schedule “A"
and is attached with this document.

NOW THEREFORE, in congideration of the mutual covenants and Agreements
hereinafter set forth, the Employer ang the Contractor agree as follows:

Contract Documents:
This Contract for execution of the Storm Water Drainage System (Khanua Nala)
with PCC road in Chhapra Town, Bihar State of Bihar, India between the
Employer and the Contractor (the “Contract™) consists of the following documents
(collectively, the “Contract Documents™), shall be deemed to form and be ready
and construed as part of this Agreement :- - bk

1. Letter of Acceptance EL o

o

™~
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Translated copy of Annexure-R/3
Aman Samis, [AS. Samn Collectornte Chaprs  Aman Samir, LAS,
District Magistrate, Saran, Chapra (District Lega! Section) District Magistrtate, Sacan, Chapra
EemailtD:dm-sorun. bil@nie in  Phone-04152-340001(0fF)  06152-2400024 240005(Res)

..............................................................................................................................

To.
The Project Officer,
BUIDCO, Saran

Subi-  Regarding filing Counter Affidavit in M.A.No. 29 of 2025( in Execution
Application No46 of 2018 and E.A. No. 49 of 2025)Veterans Forum for
TmpmmthkLifeVmChnpnNagaerishadmmhm.

In the above mentioned matter the case of O.M.A. No. 29/2025 ( in (Execution
Application No.46 of 2018 and E.A. No. 49 of 2025 in E.No. 46 of 2018)Veterans
Forum for Transparency in Public Life Versus Chapra Nagar Parishad and others, a
copy of order dated 11.8.2025 passed by the Hon'ble N.G.T. is sent along with the
annexure and itismqumdﬂutum&ctsheafurﬁlingﬂncomtcraﬂidnvith!he
qucsﬁonmcmoarshouldbemadeavnihblewithmndclayﬂmghdemicipal
Commissioner, Municipal Corproation, Chapra, so that the counter affdaivit can be
filed before the date fixed by the Hon’ble N.G.T.

Sir,

Encl:-As above Faithfully,
Sd/ illegible
District Magistrate,
Saran, Chapra
Memo No.2393 dated 06,09.2025

Copy to:- The Municipal Commissioner, Municipal Comporation, Saran Chapta for
information and necessary action,
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That, it Is | - submitted - that
mspand:ntﬂh.zin ‘submission before
the Hon'ble Tribunal has déscribed extent
and encroachment 5ta ‘of Khanoa Nala
and same has been put i record and it has
Formed patt of order of Tribunal dated-
08.03.2021 Alll page, At
present smaller size of drain is being
constructed which is limited to the width

| ranging between 3.5 thrs -5.5 meters,

wheress width of khmma Nale in its entire
length has width rang.ms between 27.2-
7.79 meters. Therefore, present restoration
process of Khanua Nala will result in
narrowing aod associated flooding. The
bottom portion of the new structure has
been laid over debriy resulting into drain
That since state authorities filed 10
comply il their own submission made
befare the Hon'ble T 0.A 44472017
was filed before the Han'ble Tribunal.

Waﬁmﬁﬂwm

NIT Patna BT Sppiifae fmar wiar &) 1780
mmﬁqmﬂmwtfw
L 182 #o # 3 o == ¥ Tow P
2. 11250 # 4 Ho el A T Pl
3. 443 Ho ¥ e e 7 Aren Hw)

Paoint B

That, technically the proposed khanua nala
construction is of poor quality. The
matier fias been reported in News paper
“Prabhat  Khabar” | dated-22.12.2024
(Annexure IV) As per|the aforesaid report
Executive Officer of Chapra Nagar Nigam
(Respondent No1) has submitted a detailed
report sbout guality Im&‘ construction 1o
District  Magistrate  Saran (Regpondent
Na2). \

maﬁmaﬁrWWMwamwwmé
Pame & ¢GRS o7 @ 8| adOE A R T A @
IR G BT R B W 8 3

That the cammmﬁm!nnd demolition has
gencrated substantival amount of waste

ugmwﬁnhifmﬁmmmummdmuﬁmwasé

®

material, The wmsrwr responsible for | FYHedT & THT Waste Management Rule 2016 & 38R
Point- | construction activity 'bas remained non | W% EU Qﬁﬁﬁhmtlﬁﬂﬁﬁﬂﬂﬂ
10 | active towards diILposn.l of waste ﬁmﬁmwmmﬁwmﬁmmmm
management rules 2016. Photograph of | 8 g7 9 @3 gl @U Demaolition Waste ®1 fffea v 73
construction site is pl st Annexure V | 39 gv wETRe @5 far o &1 _'.
| (Colly).
H_-dtgu-‘-'ut:lﬂtll
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True typed copy of Annexure-R/4
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Translated copy of Annexure-R/4

Bihar Urban Infrastructure Development Corporation Ltd.

taspsssstsdnasnnnes

------ D )

(A Unit of Government of Bihar)

T e e

Letter No. uwbumcocm Add: Commissionar’s Colony, Next to the District

Minority Welfare Officer’s Residence Chapra, Saran

dctivitles
have :ﬁ completed. In  fact
construction/  renovation  activities
mmmefaldm
Nain non functional, thersby water
msnniﬁnudinghubmaa
chronic

Dae-25.09.2025 841301
E-m.lmwmmnwm,wemwf buidoco.in
cm-u:wmmazoowsscn
To,
The Municipal Commissioner,
Chapra Nagar Nigam
Subx  Regading filing of counter affidavit,
Refi-  Your Latter No. 1800 Chapra Nagar Niam dated 12.09.2025
Sir, [
In the of relevant letier on the above subject, it Is to be smted that you had requested S.O.F,
through the 1 letter. The following are the report on this matter.
| Poimt | Questions Stutement of Fact
The Khanua Drain in Chapra Municipsl Corporation Area covers a total
of 3200 meters. One Section of drain covers 1750 metwrs and other
covers 1450 meters. On FPebruary, 2019, the Stats Govemnment gronted
administrative approval for the construcioty of the Khaoua Drain for a
total 29.95 crores rupees{Annexure-1) under this, provision was made
for the construction of 1085 meters of druin of this 1085 masers, 1030
That, only after unambiguous aud | meters of drain construction has been completad so far and a 55 moters
clear of the Han'ble Tribunal | stretch, which had been encroached upon  since the of the
Poimt- | State thbndmu swung in 10 | project, was cleared by the District Adminsitration in 2024, Again, In
& miou dnd construction towards | 2023, the government approved Rs.21.2538 crores for the construction
rehabilitation  of | of 665 mieters of dmin under the Khanua drain construction scheme, and
Lanmm;;:mudh!&lm rovisged sdministrative approval wus gramted for construction of 1750
renovation sctivities | meters of deain for total smount of Rs.51.2038 crores(Annexure-2), with
mmvl%:gwhhmﬂsmmdn a completion date of 10.8.2025(Annexure-3) of the 665 meters of drain,
an date explry of 3 years only | 416 meters of drain constuciton has been compled. Action is being taken
20% of scheduled | to complets the remuining work as scon as possible. The muain reasons

for the dealy nre os follows:-

1.Existing of encroschment of the drain.

2.Covid-19 pandamic{2019-20)

3.Due to excessive minfholl and floods.

4.Due io construstion of Double Decker Bridge.

5, Presence of big trees and electric poles in the channe! of the druin,

Due 1o all these problems, the cosntruciion of the draln got delayed and
this period for completion of clironic work was fixed as 10.5.2025]

The second part of Khanua Nals Scheme is1450 meters long in which it
has been included storn water drainage scheme under SAAT NISCHIT-2.
The ngreemont for this work has been done on 6.8.2024 and the period
fur completion of the scheme has been fixed o 2 years.

The physical progress of 1750 meters constrociion s 829 and 14350
meters. The physical progress of drsin fs 15%(Annexure-4)
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is bumbly submitted that
No.2 in his submission
before the Hon'ble Tribuna! has

i

,_igEE:*
5

:
ii
NES
:
i
& B

i
i

The design of section of work being carried out under the Khanua Project
has been prepared keeping in mind in hydraulic mmcimum ruinfall
intensity of the drsin. The structursl design of this dmin hes been
prepared o class-A loading standards. The prepared hydraulic design and
strucftural design have been spproved by NIT Patna. The drain in this
1750 meters section. The section has been divided us follows Annexare-
3

1.Cosntruction of 3 meters width deain in 182 Meters.
2. Cosntruction of 4 meters width druin in 1125 Meters
3, Cosnitruction of 6 meters width drmin in 443 Meters

H

The work being carried owm under the Khanua drain project is
exacuted in accordance with the spproval defsgn/dmwing and hydraulics,

poor quality. The matier has boen | There has been no compromise of quality of work under the scheme, and
reported In News paper “Prabhat all work ¢ heing completed in secordance with prescribed standards and
Khabar™  dated 22.12.2024 | guidelines. Vehicles ure plying over the construction drain.
(Annexute- TV)As per the aforesuld
Point- | report Exceutive Officer of Chapra
8 Nagar |Nigam{Respondent No.l)
has a detailed ropors
about quulity of conutruction o
District M
Saran( t No2)
m construction  and | During the constructon of Khanua drain, constuciton and demolition
! has gencrated | based is and collected as per the waste management rul
substantiol  amount of waste | 2016, After cony the deain with goods while, backfllling is done
muaterial, The contractor regponsible mdﬂmmhhgnﬂmmmwmhmuﬂumd
for n  activity has | plece.
remained  non  active  towards
d of waste management niles
zo%@otmm
site Is at Annexure-Y (Colly)
Encl: Asabove Faithfully
Sd/ lllegible
25928

Project Director
BUIDCO (hapra(Saran)
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mis SUPPLEM'ENTARV AGR "EMENT is madz in Patna on this

‘‘ “"¢+-

Between
Blhar Urban Infrastructure Development Corporation Ltd.,

Goyt. of Bihar Undertaking, Raja Pur Pul, West Boring Canal Ro1d
' Pa!m-aoo 001, Ph. No.~0612-2506213, 2506109, 2506208 Fax No. -
; 91-612-2306132 (hereinafier referred to as "BUIDCo" or "2 mplover")
which expression shall include its successors, administrators, assigns:

And

!Mis Jai Mata Di Road Construction Private Limited, Add-  11.0O-
3/97 ‘ LG, Monuman Nagay, Kenkarbagh, Patna-800020. Bihar, I:-

i mail 1D: imdroadeonsuructionpviltd@gmail.com (hereinafier fefered

Ih £

Jal Maa.l 1>t m::iu Construstian P Lte . 3 |
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N S SAye 2T B
- I,

o as :"_Cq_' -' ";cmr'-’-‘} which expression shall include its successors ahd

permitted as§13ns,

Whereas thé: ‘Employer and the Contractor signed a Contract
Agreement on 22.08.2019 for execution of the Storm Water Drainage
System (Khanua Nala) with PCC Road in Chhapra Town, Bihar
(herein. after referred as Original Agreement). The Employer is

v desirous that the contractor execute additional work apart from the

work scope mientioned in the Original Agreement of the Project
named as Storm Water Drainage System (Khanua Nzla) with PCC
Road in Chhapra Town, Bihar, NIT No. BUIDCO/Yo-598/14-34
. dated 31/05/2019.The cost of the original work as per Administrative
Approval vide Letter No-90 dated-27.02.2019 of Urban Development
& Housing Department, Govt. of Bihar (UD&HD) is Rs.
29,95,00,000/- (inclusive of GST) and Agreement Cost is Rs.
27.38,63,232/-:_, subsequently modified to Rs. 51,20,38,000/- by
Revised Administrative Approval vide Letter No-2710 dated-
23.06.2023 of UD&HD (inclusive of GST but exclusive of difference
of GST) and including other approved additional work. The amount of
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True typed copy of Annexure-R/S

BIHAR 156 Date 29.2.24 Cost-1000 Sheet No. |
Name and address of Purchaser: Jai Mata Di Road Construction Pvt.Ltd., P.C, Colony,

Kankarbagh, Patna.
THIS SUPPLEMENTARY AGREEMENT is made in Pama non this day 05 of 03
2024 at Paina

Between
Bihar Urban Infrastructure Development Corproaiton Ltd. A Govt of Bihar

Undertaking Raja Pur Pul, West Boring Canal Road, Patna-800001, Ph.No.-0612-

2506213, 2506109, 2506208 Fax No0.91-612-2506132(hereinafier refewrred to us

“BUIDCO" or Employer”) which expression shall include its successors,
And

M/s Jai Mata Di Road Construction Private Limited, Add-H,0.-3/97, LIG, Hanuman

Nagar, Kankarbagh, Patna-800020 Bihar E-mail [D:jmdroadconstructionpvtitd

@gmail.com (hercinafter referred

85



86

LTS

A4

to as “Contractor”) which expression shall include its successors and permitted assigns;
Whereas the Employer and the Contractor signed a contract Agreement on 22.08.2019
for execution of the Storm Water Drainage System (Khanua Nala) with PCC Road in
Chhapra Town, Bihar (herein after referred as Original Agreement). The Employer is
desirous that the contractor execute additional work apart from the work scope
mentioned in the Original Agreement of the Project named as Storm Water Drainage
System (Khanua Nala) with PCC Road in Chhapra Town, Bibar, NIT No.
BUIDCO/Y0-598/14-34 dated 31.05.2019. The cost of the original work as per
Administrative Approval vide Letter No.90 dated 27,02.2019 of Urban Development &
Housing Department, Govt. of Bibar(UD & HD) is Rs.29,95,00,000/-(inclusive of
GST) and Agreement cost is Rs27,38,63,232- subsequently modified to
Rs.51,20,38,000/- by Revised Administrative Approval vide Letter No.2710 dated
23.06.2023 of UD & HD(inclusive of GST but exclusive of difference of GST) and
including other upproved additional work. The amount of additional work{as per
Annexure) is approved as Rs.21,25,38,000/- (Rupees Twenty8 One Crore, Twenty five
lacs, Thirty eight Thousand only) (hereinafler referred as Additional Work) which is
inclusive of GST but exclusive of difference of GST,, As per Original Agreement, the
length of Box Drain is 1085 meter. Additional work consists of following component:-
t.Construciton of Storm Water Box Drain of Class-A Loading for 665 meter in
Chhapra Town, Bihar, which is in addition to the length of Box Drain of 1085 meter
mentioned under the Original Agreement dated 22.08.2019,
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lated copy of Annexure-R/7

Bihar Urban 1 cture Development Corporation Limited
(A Unit of Bihar Government)
Letter XCO Chapra
Dated Address: Commissioner’s colony,
Next to the house of District Minor Welfare Officer, Chapra,
Saran,-841301
2= deosarani@email. website-http/buidco.in
CIN-45200BR20098GC0 14600
To
The Municipal Commissioner,
Chapra M%dpal Corporation.
Subi-  Regarding Storm water drainage system, (Khamua Nala) scheme under Chapra

Sir,

drainage system(
Corpumﬂon:t\rea.
locations as detai)
Diagram are |

are detailed below:-

Municipal Corporation Area,

Reqrdlng hove topic it is worth noting that work on the storm water

Drain) Project is under way within the Chapra Municipal
Under this project there are encroachment problems at four
below. A list of encroachers, measurement report and Lying
to this letter. The Locations where encroachment problems exist

' SLNo. | Name of place Length of | currently E:qmrad width

Encroachment available Width drain
construction
work

i Near, Rudrd Hotel (Jyoti | 70 Mirs,

Cinetna

About 5 Mitrs. £.5 Murs.

1

Near Oid u\rmm 14 Mirs.,

About 5 Murs 8.5 Mutrs.

3 ' Near,

Gom Markeot

ji  Mandi, | 37 Mtrs. About 6 Mirs, 8.5 Mtrs.

4.

L

Chowk)

Near Azad Ghowk (Kavim | 34 Mirs

About 7.2Mrrs, | 10.5 Mirs,

Copy to:- 1,
2,

Theretore, yi:m's

encroachment, so

thifully is requested to kindly free the land of Khanua Drain from
the work can be completed on time.
Yours,
Project Director, BUIDCO
Saran, Chapra

Letter No.658 dated 3,7.2025
Manaigng Director, BUIDCO Patna for kind information,
The Chief| General Manager, BUIDCO Patna for kind information,

Project Director, BUIDCO
Saran, Chapra

89
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True typed copy of Annexure-R/8

geler G urdder, froworo gu ware fErore
uwig-1308 fRetiai 05.07.2025

Jrar &,

WU JGL, AR |

Bad Bromr Ssiasia geT Saer Rees (SFg30 &me)

sroret @ | sieota Rt amEit uw sttt @ e
@eel @ IEd FH

s E ) e uf¥eireen | f@ees, gs@t  wu (mrEor) W1 A D-658

fRaids-03.07.2025
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B0 3T
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ST AT
SR oA el
. mmies-1547 Q@i 08.07.25
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ufer- QAT . aime aEhe @ sdt we el wfedeE
IuctEr @IrAeg UTYE |
: BO FITE
05.07.25
aiger siferard
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| Translated copy of Annexure-R/8
Sunil Kumas Pandky,

ssioner, Chapra Municipal Corporation
Letter No. 1308 dated 05.07.2025
To,

Sir, '
In the light of relevant letrer on the sbove subject it is to be said that during
construction jof Khgnua Drain information has been received from the Project Director,
egard] nbsuucﬁmllnﬂieconmmonworkdnemmmadmmtal

wimmisﬁdler it is requested that on 10,7.2025 the Anchal Amin may kindly

measure the above places and marked the encroached area. For the marking work on

10.7.205 thelofficess and employees of the corporation and BUIDCO also be available

to assist the Anchal| Amin in identifying the encroachments.

Encl: As abave.
: Sd/ illegible

5.7.2025

Memo No, 1547 8.7.2025
Copy sent to: Rajendra Rai and Arun Kumar, Anchal Amin for measurement and
providing the measurement report
To Subham Kumar, The Cirlce Amin for providing measurement report.
| Sd/ illegible
Circle Officer,
i Sadar Chapra
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" True typed copy of Annexure-R/9
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Tr#nslated copy of Annexure-R/9

To.
The Circle Officer,
Chlpm Sadar, Saran.

Suby:- measurement of site indicated by Assistant Engineer of BUIDCO
al various' places under strong drainage system(Khanua Nala) scheme in
Chapra Municipal Corporation Area.

Sir

In Jtlo light of your letter No.1547 dated 8.7.2025 | reached at the place of
measm'emeqt of Khanua Nala situated in Section No,26, Section No.34, Section No. 33,
Section No.38, Section No.37 under Mauza-Dahiawan, Police Station No. 284, on
13.7.2025 aftm- reaching there in presence of City Manager of Muncipal Coronation,
Chapra, Assistant Engineer, BUIDCO, and Junior Engineer, the places mentioned by
theAssisw# Engineer were measured with the help of map. It was found in the

places that no encroachment was found anywhere. In Section No, 34
enmmchmcnt of Khanua Nala is found in Municipal Khesta No. 8818, the names of
cncmaclmrs P‘“ as follows:-

bu:qmahmdmoflmmmwasfoundmhaveemmhedupoum
area|mcamﬂ-hg 30°07x3'0", south-4"0", in width by constructing a dilapidated
wall and a house.
Therefore submitted to you for necessary action,
' Yours,
Sd/ illegible
Rajendra Rai
Amin
Sadar Anchal Chapra
14.7.25

Sd/ Arun Kumar
Amin

Anchal Sadar, Chapra, Saran
14.7.2025

95



96

1o

1.

IN "I'HF HI "H COURT OF JUDICATURE AT PATNA
| Civil Writ Jurisdiction Case No.15979 of 2021

Dewanti Devi 'Wife of Yogendra Prasd Resident of Village - Sonar Patt,
Sahebganj, NS. - Chapm Town, Districl- Saran.
Manoj Kushwaha Son of Badri Mahto Resident of Village -
Daulaiganj, Wp Tola, P8, - Bhagwan Bazar, District- Saran,
Md. Gulam Gaus Son of Md. Nurul Basar Resident of Villsge - Karim
Chowk, Sahebganj, PS. - Chapra town, District- Samn.

Singh Son of Rudhacharan Singh Resident of Mona Chowk,
Sadha Road, PS, - Chapra Town, District- Saran.
Rameshwar Son of Rem Prasad Sah Resident af Mohalla - Mauna, PS,
w‘(lbvl}v Dhﬂm‘ 'sm
Mabesh Prassd Gupts Son of Om Prakash Gupta Resident of Mohun Nagar,
Mauna Swdhs Rosd, District- Saran.
Umuhanhra‘mnd Son of Trigunanand Prasad Resident of Village Pachraul
(’4 ml!mjl p-hc *All'lllmt. Dhﬁ“‘ s““.
xristmmldn Prasad Sen of Rameshwar Prasad Resident of Village Maiki,
P.s.—(h:khn* District- Saran.
Gmuh?mﬁ%]ﬁwmwﬁuﬁmlofww-hdm
Dhanukioli, g.s.-amrm District- Saran.
Rajkumar Siagh Sont of Rsmsudhak Singh Resident of Village - Doriganj,
Kadipar, P&}—Chm@Tuwn. District- Samn,
Malti Devi Wife of Devnuth Singh Resident of Village - Chota Telpa, PS. -
Chapea Town, District- Saran.

‘ e . Petitioner/s
Versus

The State of Bihar through the Chief Secretury, Government of Rihar, Patnu,

Bihar

The Princip] Secrelary, Urban Development and Housing Department,

Gwm?fﬁﬂmﬁym

The District Magistrte - cum - Collector, Saran at Chupra.

The Municipsl Corporation, Chapra through its Commissioner, Saran at

That Muni Commissionor, Chapra Municipsl Corporation, Saran at
:

The i of Police, Saran st Chapra,

The Exccutive Officer, Urban Development Department, Division - 1,

Chapra, nlChnplm.

The Exccutive Engincer, Urban Development, Division - I, Chapra, Nagar

Nigam Area, BUIDCO, Saran,

we o Respondenys

9

p
-

ﬂhf\e.-mr&- R} | D
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Paina High Courz CWIE No. 15979 of 20212) .30-0%:2021

30-09-2021

’ 55

Appearance ©

For the Peritioher/s Mz. Yogesh Chandrs Verm, St Advocate
Mr. Madisay Raj, Advocite

For the Respondent/s M. Suresh Kumur, AC to GP-1

CORAM: HONOURABLE MR. JUSTICE ANTL KUMAR SINHA

ORAL ORDER
Heard Mr. Yogesh Chandra Verma, leamed senior
counsel for the petitioners and Mr. Suresh Kumar, leamned AC to
GP-1 appearing for the State,

(The petitioners are aggrieved by the Notice dated
25.8.2021 as cantained in Annexure 4 series by which the lease
agreement of the shops executed between the petitioners and
Municipal Corporation, Chapra has been cancelled and
petitionu'ls have been directed {o remove their belongings from
the shopy and further it is indicated in the notice that for
renovation and rehabilitation of Khanua drainage, the shops of
the petitioners shall be demolished by Chapra Nagar Nigam.

l[lmed senior counsel for the petitioners submits that
ﬂwpeﬂﬁﬂ{mmﬁvnotthcmcfamhmandthoymbomﬁde
allottees of the| shops. There is subsisting lease agreement
between |the shop owners and the Chapra Municipal
Cnrpomti;!m, Lel.llmod counsel next submits that the petitioners
have 'runnirl_;glheshnps and are earning their livelihood for
the last 20 years and earlier also in 2011, a notice was published
in the ne+vspnpe!r for removal of the encroachment from the

[

|
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Patne High Court CWIC No. 15979 of 3021(2) dL.30-09.2021
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drainage (rm!a) whmh was challenged by some of the petitioners
before lhm'Court in CWIC No. 11846 of 2011 and this Court
after baamlﬁg the parties, permitted the petitioners to file their
representations before Respondent No, § thercin ic. the
Collector as well as Executive Engineer, Chupra Nagar Parishad
with a di:tl'ction 1o the Collector and Executive Engineer to
dispose Ihefsamc within five weeks, The status-quo with regard
to stracture of shops was also granted by this Court.

Leamed counsel further submits that the
mpmntmi;on ﬁlédbymcpcﬁﬁommsﬁupmdhgmdthc
same has not been disposed uptill now and in spite of status-quo
having boc+ granted by this Court way back in the year 2011, a
fresh notice has been published for demolition of shops of the
petitioners on the ground of rehabilitation and renovation of the
Khanua th'jlimgc. |

Issue notice to the Respondent Nos. 4, 5 and 8 by
both m i.c. ordinary as well as registered cover with
A/D, for w’}licn, requisites ete. must be filed within one week
from today| fuiling which this application shall stand rejected
without fidher refbrence o the Banch.

ld[ the 1|neam:mc, status-quo s of today shall be
maintained by the parues




Paten Fhigh Court CWIC No.15979 0f 2021(2) e 30-09-2021
i | 4/4 5 7—
| ! :
||
L

| List| this case on 17* November, 2021 under

heading upon service of notice

-
it ! ‘ (Anil Kumar Sinha, J)
I |

| I

| |

| ]

|

|

|
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10.

1L

IN THE HIGH COURT OF JUDICATURE AT PATNA
\ m;wm Jurisdiction Case No,15979 of 2021

Dmmun#amaavomnmnmavnm-s«wm

.rs Chapra Town, District- Saran.
Manoj Kumar SonotBnddMnhtoRaddmofVﬂha-
Daulatganj, § Tola, PS. - Bhagwan Bazar, District- Saran.

Md.Wlm[GuuSmcrfMd.leBwRﬁldmofVﬂhgc Karim

Chowk, Sahebganj, P'S. - Chapta town, District- Sarun

ChlmleahqumshSonofRadhmhm&hghRﬂldwnmeM
Sacﬂukoad, PS.- Clmpru'l'm District- Sarat.

msms«yommmsmmm:omwu ~Munma, PS,
Chapra (Town), District- Saran

Mwsmumfwmcmmammu@.

Umuhankatlud Son of Trigunanand Prasad Resident of Village Pachraul
(Amnaur), PS - Amnugr, District- Saran,

KdmumhqnhmﬂSmufﬂ:mesthRuMolehgeMdhi.
PS. Glrkha; Saran.

Ganesh Pn.ud Son| of Ramekbar Prasad Resident of Village - Mnuna,
ulnnnkmuﬁ.s - Chppra Town, District- Saran.

Rajkumar Shlgb Sont of Ramsudhak Singh Resident of Village - Doriganj,
Kadipur, PS, - ChameDimim-Sm
Mamnewvﬁ&ofncvmhﬁmhnnmdmlofvmm - Chota Telpa, PS. -
(Jlapn'rowujDs.mc;-

Versus

The State ordnm Ihmugh the Chicf Seerutary, Government of Bibar, Patss,

Bihar, \

Thnl’rindpn!Swﬂ{uy UrboaDcvzlnpmcmmdliouinqu:me
ﬂwmmo}mhm

mmidpﬂ Commissioner, Chapra Municipal Corporation, Saran at
The Sl.lpennwlidm uinu::e. Saran at Chapr.

The Executive Officer, Urban Development  Departm Division -
Chapra, Slmnmil&npri -

The Executive nsmo;lr Utban Development, Division - 1, Chupra, Nagar
Nigam Area, BUIDCO, .ISmrn
|
|
|

Frnexure K! [
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Paing High Court CWJIC No.15979 of 2021(3) dr.26-09.2023
' 272
| 59
| i

« « Respondent's
Appearance : ‘
For the Petitionor’'s ! None
For the Respondent/s Mr. (Gp-})
CORAM: HONOURABLE MR. JUSTICE MORIT KUMAR SHAH
. ORAL ORDER
3 26-09-2023 ~ Despite repeated calls, nobody has

bothert:ed to appear for the petitioners, hence, it
appears thatl_ the petitioners have got no interest in
prosecul:ting ’the present writ petition, thus, this
Court l-ﬁias no_ option but to dismiss the present writ
petition for w;‘ant of prosecution,

2. Accordingly, the present writ petition
stands e%lismis![,sed for non-prosecution.

' (Mohit Knmar Shah, By

o
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' ATNAMA
| NAL GREEN TRIBUNAL,
BENCH, NEW DELHI

- - . e

Execution Application NO.49 of 2025

,In
Execution Application No. 46 0f 2018 ( D /2 Pdt"‘:) ’#)
IN THE MATTER OF :
Veteran Forum for Transparency in Public Life

...... ._Applicant
Chapra Nagar Parishad & others..........ccocciniiniiiimmmieniinniann Respondents
Do Hereby Appoint Mr. 7 2/ D U VSHA otnie La erlo PAsocis ey

(Herein After called the Advocates) to be My/Our Advocate in the above noted case
Authgrizes him. To act, appear and plead in the above noted case in this court or in
any gther Court in which the same may be tried to heard and also in the appeliate
Coug including High Court Subject to payment of fees separately for each court by

. To sign file verify and present pleadings appeals cross-objections or petitions
PREcution review, revision, withdrawal, compromise or other petitions or affidavits or
ar-documents as may be deemed necessary or proper for the prosecution of the said

’

e 23

ation any difference or disputes that may arise touching or in any manner
ing to the said case. To take execution proceedings. To deposit, draw and receive
cheques, cash and grant receipts hereof and to do all other acts and things

™ oghichOmay be necessary to be done for the progress and in the course of the

% phosec@ion of the said case. To appoint and instruct and other Legal Practitioner,
¢ . £ author@ing him to exercise the power and authority hereby conferred upon the
;g% advoca® whenever he may think fit to do so and sign the power of attorney on our
: & o, ehall 0 1/We the/ undersigned do hereby agree to ratify and confirm all acts done by
g &he Ad{fjcate or his substitute in the matter as my/our own acts, as if done by me/us
-3 E all i ts and purposes. And [/We undertake that [/We or my/our duly authorized

R poent would appear in the court on all hearings and will inform the Advocate for
pearance when the case is called. And 1/We undersigned do hereby agree that in the

ent of the whole or part of the fee agreed by me/us to be paid to the advocate
femaining unpaid he shall be entitled to withdraw from the process union of the said
* chse until the same is paid. I/We will not been titled for the refund of the same in any
casc-‘wiﬁﬂtmqer. In Witness Where of 1/We do hereunto set my/our hand to these

.l
]

.
a

vocals,

| (ﬁ ject to the terms of fees.

hmmnmed’ \
e srned in my presence \R*JK"’“‘”‘ )

[ 3 .
G 4 9 & gd"j/u.q Client
. 'A_Mao"‘— lg-lo 'J'O)-f’
\ &0 yerf — h)




